WP.(C) No.6976 of 2014

06. 28.08. 2015 Heard | earned counsel for the parties.

Perused the report submtted by the Central Pollution Control
Board. Copy of such report be handed over to | earned A .G A. by Mnday (31.8.2015).

In view of the findings arrived at by the Central Pollution Co
ntrol Board in its report and the recomendati ons nmade therein, we are of the considered view
that the Chief Secretary, Govt. of Oissa, should constitute a Conmittee consisting of Secreta
ries of all the concerned Departments, including the Mning Departnment and to recomend as to
what steps are required to be taken to conply the recommendati ons nade in the said report. In
this regard, the role of the various agencies and in particular that of Oissa Pollution Contr
ol Board al so needs to be reviewed. The reports/recomendati ons of the said Comrmittee be commu
nicated to this Court by way of an affidavit of the Chief Secretary, CGovt. of Orissa, within a

peri od of three nonths.

We hope and trust that the Chief Secretary, Govt. of Oissa sh
all take due note of the suggestions/reconmendati ons of the Central Pollution Control Board an
dinitiate urgent steps to make river Branmhani and its nmajor tributaries pollution free, in th
e greater interest of mankind.

List this matter on 13.11.2015.

Free copy of this order be handed over to learned A G A for c
onpl i ance.

. Mahanty,

S.C. Parija
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